CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH, LUCKNOW

e m o s e s

Misc. Petition No. 81 of 1992
o
Original Application No. 37 of 1992
Krishan Murali Dubey & others ceeeen Applicant
@, : ' Versus
Union ef India & others - e ' Reepondents .

Hon'ble Mr, Justice U.C. Srivastava, V.C.

Hon'ble Mr. K, Obavya, A.M, :
( By Hon. Mr., Justice U.C. Srivastava, V.E.)
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By means of this application the applicants>have approached;

the Tribunal with'the prayer that the reSpbndents be direc-"!

ted to regularlse@ the service of the applicants £01Lhw1th

and to allow the appllcent to® vork and dischargedd thelr

duties as class 1V employees and salary may also be paid
to them. Accordlng to these @@@@@@@@D applicants they have
been working between various years, he applicant No. l
from 1976, applicant No. 2 from 1980,8@@ applicant No. 3
from 1986, applicant'No. 4 from 1976 and applicant No. 5

from service 1979. It has been averred that although they
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were appointedd@® by the competent authority,'fheyAshould'not

be subject to screening test. The applicants have kezmm

. . - [4
become over aged, screening test was held between 15.7.91

to 24.2.1991 and they were orally ta2d that they have not

been gualified in the screening test, and.therefore their
Sservices stood terminated. The applicant have contended

that the directiong is violative of section 25 (£) of

ry and illegal, the nameoofv junior to the applicant baxs

have been placed in the select@@ list on the ground that

. . - ‘-. W
they have cOme &uey succescful in the screeing test.
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2. The respondents have opposedf the claim of the

.

© Industrial Disputes Act and the termination order is- arbltrc
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applicant stating that the screeing of Qasual'labour in the
operating department was done on 16.7191 to 18.7.91 and

again on 23.9.91 to 24.9.91 in accordance with the provisions
of the Railway Establishment Mannuél. It iS not denied by the
respondents that\the apblicants have been working since long.
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According to the respondents the applicants were never appoint-

ed on class IV regular post after being selected by a competent

authority but theﬁz'were engaged on particular work ané they

are certain conditions to ke filfilled for appointment . There

is no illegality in the screening test. No termination order
has been pasced and the applicant§ were declared fail in the

screeing test and so they were not appointed.
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3. From the above it is clear that 'the work is
availegle, the applicarﬁ%hagg)afiowed to work for a long

period and they have gadmed exferience. The applicant shall

be allowed to continue to work and theilr case doxr regulariseé

ation will also be considered within a period of four months
from the daté of the communicat ion of this order. This applica-
ation stands disposed of with the abbve observation. No orxder
as to costs.
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_-Memdgr A) Vice-Chairman

Lucknows

Dated :

(g.s.)



